333 Need for Amdts in the
been taken. Ogap the other hand, manage-
ment is reportedly organising goonda
attacks on the office bearers of the recog-
nised union creating serious temsion, The
situation may deteriorate bring in  the
production to a halt unless there is prompt
intervention.

Another aspect of the issue is that the
_unnecessary retrenchment, loss of produc-
tion for six months, unprecendentzd repres-
sion on the workers and the present state
of affairg jndicate mismanagement of
company finances, for which an inqguiry
should be ordered to protect the interest
of shareholders. As finances of public ins-
titutions and a large number of workers
are involved, the Union Government
ghould take prompt steps,
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DISCUSSION ON THE WORKING OF
THE MINISTRY OF INDUSTRY

THE VICE-CHAIRMAN (SHRI SYED

RAHMAT ALI). Now, we take up dis
cussion on the working of the Ministry
of Industry (Interruptions)

SHRI S, W. DHABE (Maharashtra):
Sir, I am on a point of order. I want to
mention that today’s Calling Attention was
not expected to come up today aad it took
a long time. And now only we are starting
the discussién on the working of the Mini-
stry of Industry. It is very seldom that
we get an opportunity to discuss this Mini
stry. Aad one full day is reserved for
the discussion. If we start the discussion
now, it will go up to 9 O clock, There-
fore, I request you to allow the discussion
upto 6 O’ clock and the rest we can con-
tinue tomorrow so that a full-fledged dis-
cussion can take place and a number of
speakers can participate,

of the Ministiry of
Industry
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SHRI SURESH KALMADI (Maha-
rashtra). Sir T would like to say that the
discussion on this Ministry of Industryisa
very important discussion, And the House
has to discuss it threadbare. I therefore
suggest that the Rajya Sabha may meet
for one more day on the 11th and take
up this discussion for the full day.
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SHRI J, K. JAIN (Madhya Pradesh):
Sir, is he on a point of order or he has
started the debate?
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SHRI SURESH KALMADI: There
should be a full-fledged discussion. - -
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